HIGH COURT OF DELHI: NEW DELHI

No. 2© 532 /STY./DHC

DATED _S—l-14-

From :~

The Registrar General
High Court of Delhi
New Delhi

To
(On the website of this Court)

Sub:-_Quotation for Paper Shredders of reputed make,

sir,
This Court intends to purchase Paper Shredders of reputed make with latest
technology available.

You are, therefore, requested to submit the quotations clearly mentioning the
Technical Specifications™of the products offered for the abovesaid requirement in a
sealed envelope to AQJ (Sty.), Room No. 6, Ground Floor, Lawyer Chamber Block —III,
Delhi High Court latest by 18.11.2016. The warranty of the Paper Shredders should be
clearly mentioned in your quotation. The period of validity of rates should not be less
than 90 days from the date of submission of quotation.

The envelope should be addressed in thé name of “The Registrar General, Delhi
High Court, New Delhi” and the subject of this letter be superscribed on the envelope

as "QUOTATION FOR PAPER SHREDDERS”. No quotation shall be entertained after
due date. The envelopes without squect shall be summarily rejected.

Yours truly,

0%”//3

(Rajeev Chauhan
Assistant Registrar (Comp./Sty.)
for Registrar General

P

No. /STY./DHC DATED

CC to :- AR (Technical), Delhi High Court for uploading the same on the official
Website of this Court.



